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LAND AND BUILDING DEPARTMENT
(Land Acquisition Branch)
NOTIFICATION
Delhi, the 6th September, 2025

F. No. 8(32)/17/L&B/LA/4838—In the exercise of the powers conferred by the sub-section (1) & (2) of
section 4 of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 (30 of 2013) read with sub-rule (1) of rule 3 of the Right to Fair Compensation and Transparency in Land
Acquisition, Rehabilitation and Resettlement Rules 2014, read with Govt. of India, Ministry of Home Affair's
Notification No.S.0.2740(E) dated 21st October 2014 read with S.0.2004(E) dated 21/07/2015, the Lt. Governor of
National Capital Territory of Delhi intends to acquire land for Rohini Project. The land to be acquired for this purpose
is (5 Bigha) of Khasra No. 49//9/2 min (1-00), 49//12 min (3-00) and 49//13 min (1-00) of Village Pehladpur
Banger, Delhi which the Delhi Development Authority (DDA), GNCT of Delhi intends to acquire for Rohini Project.

Indian Institute of Public Administration (IIPA), Indraprastha Estate, Ring Road, and New Delhi-110002 has
been declared for commencement as Social Impact Assessment Unit to carry out Social Impact Assessment Study in
relation to aforesaid land vide Notification No. F. 8(32)/17/L&B/LA/.4827 dated 06/09/2025.

Further, the main objectives of Social Impact Assessment are consultation with stake holders and public,
survey and public hearing wherever required. The time period for Social Impact Assessment report and Social Impact
Management Plan will be six months from date of publication of this notification in the official gazette and same will
be disclosed by the way of websites, posters, leaflets and public hearing as the case may be at the conspicuous places
in affected areas, and in the office of District Collector (North), Delhi 110036.

By Order and in the Name of Lieutenant Governor,
National Capital Territory of Delhi,

RADHEY SHYAM MEENA, Dy. Secy.
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